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REQUEST    FOR    RELEASE   OF 
DETENUS HELD UNDER D.I.R. 

SHRI BHUPESH GUPTA (West Bengal) : 
Sir, the Minister of State of Home Affairs is 
here. I rise on my accumulated notices of 
motions with regard to the D.I.R. Today is the 
last day. I should like to know what the 
Government proposes to do. We read in the 
newspapers that they are releasing some 
detenus. They are proposing to discriminate in 
this matter, that is, keep some detenus, release 
others, and play like that. First of all it is only 
proper that the Government should come for-
ward and state its policy as to what it is doing 
rather than let it go to the press during the 
session without telling us. Therefore, I should 
like to know the position with regard to that. 
When we met the Home Minister, Mr. Jyoti 
Basu and myself, we were given to understand 
that the Central Government would have no 
objection if all D.I.R. detenus including those 
arrested in October-December 1964 were 
released by the State Government. In that 
connection we pointed out that there were 
some Central detenus in Kerala and 
Maharashtra—they include Mr. Namboodi-
ripad and Mr. B. T. Ranadive. I see in the 
papers today that orders have been passed, that 
the State Governments have been instructed to 
release all the Central detenus in Maharashtra 
and Kerala. I should like to know if this is true. 
But anyhow the matter is serious. Therefore, if 
possible, in the afternoon the Government 
should make a statement because we will not 
have any chance for another few weeks to 
meet and discuss about this policy. We want a 
general political amnesty of all detenus and 
not a single one must be detained.   I tell you 
how it is. 

MR. CHAIRMAN :   I know. 

SHRI BHUPESH GUPTA : Sir, I know you 
know. The fact that the strike and hartal was a 
unique success in the life of our nation should 
remind the Government .  .  . 

1 P.M. 
SHRI ABID ALI (Maharashtra): Sir, on a 

point of order. What is the issue before the 
House ?  What he wants .   •   • 

MR.    CHAIRMAN:     He    has   given 
notice .   .   . 

SHRI ABID ALI: He wants that the 
Minister should make a statement. That is all. 
If he is going into the merit of the case, then, 
Sir, it would be only fair to allow us also to 
explain our point of view. 

MR. CHAIRMAN:   No, no. 
SHRI ABID ALI : He can ask the Minister 

to do so and I want that on principle .   .   . 
(Interruptions) 

MR. CHAIRMAN : Order, order. 
SHRI SYED AHMAD (Madhya Pradesh) : 

He should not be allowed to make an  
insinuation. 

SHRI BHUPESH GUPTA : I only ask for 
information  .   .    . 

MR. CHAIRMAN: I think you have amply 
done it. 

SHRI BHUPESH GUPTA : . . . including 
about the lifting of the emergency. All this is 
pending before you. We have not yet got any 
clear statement. The session is about to be 
over. 

MR. CHAIRMAN: You have said it. You 
are reminding the Government. 

SHRI BHUPESH GUPTA: You have been 
saying that this has to be .   .   . 

MR. CHAIRMAN : You have said so. 
Don't go on saying. 

SHRI BHUPESH GUPTA: When can I get 
it ? Can't I demand before the Government to 
make a statement ? 

MR. CHAIRMAN: Shall I make you go on 
demanding ? 

SHRI BHUPESH GUPTA: What eh* can 
you do, Sir ? 

MR. CHAIRMAN: You have demanded it. 
SHRI BHUPESH GUPTA: They do not do 

it. 



 

MR. CHAIRMAN: Please git down. 

SHRI BHUPESH GUPTA: Will you kindly 
castigate them ? You have power and 
authority. 

MR. CHAIRMAN: I request you. No, no. 

SHRI BHUPESH GUPTA: We would like 
to know—is the Opposition going to be 
treated like this ? 

MR. CHAIRMAN: The Opposition . . . 

SHRI BHUPESH GUPTA: They lecture 
about democracy and all that .   .   . 

(Interruptions) 

 
{Shri Bhupesh Gupta rose) MR. 

CHAIRMAN: Mr. Gupta .   .   . AN HON. 

MEMBER: You sit down. 

SHRI ABID ALI: Traitors should be put in 
jail. 

(Interruptions) 
MR. CHAIRMAN: I would request the hon. 

Members on either side .  .  . 

SHRI G. MURAHARI (Uttar Pradesh): I 
move: 

"That the Member be expelled." 
SHRI BHUPESH GUPTA:   What does he 

say ?    Why this .   .   . 
MR. CHAIRMAN: He said nothing. 
SHRI  BHUPESH   GUPTA:   Have  you 

heard? 

MR. CHAIRMAN: No, no. 

 
.SHRI BHUPESH GUPTA: Senility has 

come. 

 
MR. CHAIRMAN :  Mr. Raj Narafn, I am 

on my legs. 

SHRI BHUPESH GUPTA: We do not 
take any notice of that. I assure you. 

SHRI ABID ALI: He only said .  .  . 
MR. CHAIRMAN: There is the formal 

business. I would like to go through it before   
I can   adjourn  House. 

MOTION RE APPOINTMENT OF MEM-
BERS TO THE JOINT COMMITTEE OF 
THE HOUSES ON THE PATENTS BILL, 

1965 
THE MINISTER OF INDUSTRY (SHRI 

D. SANJIVAYYA): Sir, I move: 
JThat this House concurs in the re-

commendation of the Lok Sabha that the 
Rajya Sabha do appoint six members to the 
Joint Committee of the Houses on the 
Patents Bill, 1965, in the vacancies caused 
by the retirement of Shri Arjun Arora, Shri 
T. Chengalvaroyan, Shri R. S. Doogar, Shri 
Shyam Nandan Mishra, Shri M. R. Shervani 
and Shri Rajendra Pratap Sinha from the 
membership of the Rajya Sabha on the 2nd 
April, 1966 and resolves that the following 
members of the Rajya Sahba be appointed to 
the said Joint Committee, namely :— 

1.   Shri Arjun Arora. 
2. Shri T. Chengalvaroyan. 
3. Shri  R.  S.  Doogar. 
4. Shri  Shyam  Nandan  Mishra. 
5. Shri M. R. Shervani. 
6. Shri Rajendra Pratap Sinha." 

The question was proposed. 
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